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1. This is a Petition under section 7 for outstanding Debtor of Rs.3,97,25,7341- !
(inclusive of interest).

2. Learned Counsel has stated that the Petitioner has made attempts to serve the
Petition on the Debtor. However, as per the remark by the Postal authorities,
the Parties have not accepted the Petition. Also placed on record an email to
demonstrate that the Petitioner had intimated the date of hearing. Even then
the Respondent Debtor is not present. Since the Petition is listed for hearing
for the first time today and a mention has been made for the admission of the
Petition, however, this Bench is of the view that one more opportunity to be
granted to the Respondent Debtor.

3. The Petitioner is directed to intimate the next date of haring to the Respondent
Debtor and place on record the Affidavit of Service.

4. l4atter is adjourned to 23,1.2018 forenoon.


